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PRINCIPAL BENCH, NEW DELHI
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IN THE MATTER OF:
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MINISTRY OF RAILWAYS & ORS. RESPONDENT(S)
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Division, North Eastern Railway, as well
as to the Municipal Commissioner, Nagar
Nigam, Bareilly
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BEFORE THE HON'BLE NATIONAL GREEN JRIBUNAL
PRINCIPAL BENCH, NEW DELHI| |/ C/

IN F

NITIN ANAND APPLICANT /4
Versus ‘: @ §7/
MINISTRY OF RAILWAYS & ORS. RESPONDENT(S) f >/

-

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE BAREILLY IN
COMPLIANCE OF ORDER DATED 24.11.2025 PASSED BY
THIS HON'BLE TRIBUNAL
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The Respondent No. 07 herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Avinash Singh aged about 55 years, S/o Late Shri Dinesh
Bahadur Singh, presently posted as District Magistrate - District
Bareilly, the deponent, do hereby solemnly state and affirm as
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fﬁ@t I am the above-mentioned Respondent No. 07 and is
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_ y competent to file the present affidavit. That the
." \\\/

/T OF Meponent is well conversant with the facts and the
circumstance of the instant case and is competent to swear

this affidavit.
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2. That the Deponent is posted as District Magistrate- Bareilly,
since about 10 month and is swearing this affidavit in his

official capacity.

3. That the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of
the same are true to my knowledge and nothing material has

been concealed therefrom.

t this Hon'ble Tribunal vide its order dated 24.11.2025 was

. “{“plegsed to issue the following directions: -

Fa )
S

, ,(‘§¢>/é Issue notice to the Respondents. The Applicant
is directed to serve the Respondents and file affidavit

of service atleast one week before the next date of

hearing.
3. List on 19.02.2026.

5. That in compliance of the aforesaid Order dated 24.11.2025
passed by this Hon’ble Tribunal, and in furtherance of the
issues raised in the complaint/representation dated
01.08.2025 submitted by the Applicant, a Joint Inquiry
Committee was constituted by the Additional District
Magistrate, Bareilly on behalf of the Office of the Deponent

vide Letter dated 16.01.2026.
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6. That the said Committee comprised of the Additional City
Magistrate (First), Bareilly; the Executive Engineer, Nagar
Nigam, Bareilly; and the Tehsildar, Sadar, Bareilly. The
Committee was directed to conduct an inspection and submit
a compliance report within a period of three days. A copy of

the Letter dated 16.01.2026 constituting the said Committee

is being annexed as Annexure No. RA-1 t0 this Reply

Affidavit.

7 That pursuant thereto, Joint Inspection Report dated
29&1 .2026 was submitted by the aforesaid Committee,
wfwgrem it has been reported that the Meter Gauge which is

<]:operational along the railway track of the North Eastern

\'T:/O/, 16vay, extending from Shahdana (Shyamganj) to
| Izzatnagar Railway Station, Bareilly, encroachments have
been made upon the reserved railway land situated on both
sides of the track. The nature of such encroachments, as

recorded in the said report, includes the following:

a. Storage of building and construction materials;

b. Tethering of buffaloes and cows to the railway track and
accumulation of dung for the purpose of operating dairy
activities;

c. Operation of scrap dealing activities involving purchase and
cale of scrap material, with residual waste being

indiscriminately scattered over the railway land; and
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d. Unauthorized construction of residential structures upon

the said railway property.

A copy of the Joint Inspection Report dated 20.01.2026 is

being annexed as Annexure No. RA 2 to this reply affidavit.

8. That it is respectfully submitted that the land in question,
(fhe Meter Gauge which is non-operational along the
railway track of the North Eastern Railway, extending
from Shahdana (Shyamganj) to Izzatnagar Railway

__Station, Bareilly) situated along the aforesaid stretch of

| ' '_“'/ ra}ay track, is owned by the Railways and forms part of its
& Wu&ed premises. The said land vests exclusively with the
e ‘ P/& iway Authorities and falls within their administrative and
/..statutory control. The Railway Department is under a
statutory and legal obligation to secure and safeguard the said
land by erecting appropriate fencing and/or boundary walls,
and to prevent and remove illegal encroachments and

unauthorized activities being carried on thereupon,

particularly in view of the environmental and public health

concerns involved.

9. That having regard to the serious environmental ramifications
arising from the aforesaid activities, including improper waste

disposal and unhygienic conditions, it is imperative that

expeditious and appropriate remedial and preventive action
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be undertaken by the competent Railway Authorities in

accordance with law.

10. That in further compliance of the aforesaid Order dated
24.11.2025 passed by this Hon'ble Tribunal in the present
Original Application, communications have already been
addressed to the Divisional Railway Manager, Izzatnagar
Division, North Eastern Railway, as well as to the Municipal
Commissioner, Nagar Nigam, Bareilly, calling upon them to
take necessary and appropriate action in accordance with law.

. Copies of the Letters sent to the Divisional Railway Manager,
—

{1; \tnagar Division, North Eastern Railway, as well as to the

J _4’

K™\
.v‘q‘nj:ipal Commissioner, Nagar Nigam, Bareilly are

: )é\‘bﬁttively being annexed as Annexure No. RA 3 to this
™\

U7 reply affidavit.

11. That since the land in question vests exclusively in the
Railway Administration and falls squarely within their
jurisdiction and administrative control, no further coercive or
remedial action is legally permissible at the level of the

undersigned beyond the steps already undertaken.

12. That the answering Deponent neither owns nor exercises
administrative, proprietary, or statutory control 6ver the land
in question, which undisputedly vests in the Railway
Administration under the provisions of the Railways Act,

1989. Consequently, any removal of encroachment,

dy~
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demolition, fencing, or eviction proceedings can only be

undertaken by the competent Railway Authorities in

accordance with the procedure prescribed under law.

13. That immediately upon receipt of the order of this Hon'ble
Tribunal, prompt administrative steps were initiated without
delay, including constitution of a Joint Inquiry Committee and
issuance of communications to the concerned authorities,

thereby demonstrating bona fide compliance.

'_V ns duty bound to ensure faithful compliance of the
o\&ers passed by this Hon'ble Tribunal and has taken all steps

wnthm his jurisdiction to give effect to the same.

t the Deponent most respectfully submits that he

15. That in the facts and circumstances stated hereinabove, it is
most respectfully prayed that the present Reply Affidavit filed

on behalf of the Deponent be graciously taken on record in

the interest of justice.

DEPONENT

VERIFICATION

Verified at BHYZ.(:LLM.. on ..\&lm\\.?oléthat the contents of the
paras 1 to of this affidavit are true and correct to the best of

my knowledge. No part of it is false and nothing material has been
e AVINGEW Spua Wy
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concealed therefrom.
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«___1. In this Original Application (OA), the Applicont has roised a grievonce about iltegal dumping of solid
woste in a stretch of 2.6 Km. of unused meter gauge roilway trock adjocent to the new-leased Shyomganj
roilway station. The Applicant alleges that this stretch of the raitway track has not peen used for railwoy
operations for past 30-35 years and on account of negligence of the Roilay Authorities and the Municipal
Corporation the entire area ofthemilwyrmdondSOmeters/m'"b"‘h‘“'
illegal open dumping site for solid waste, toxic waste, construction debris, dairy waste etc. and this orea hos
been encroached upon which is creating health hazard. The Applicant had earfier approached the Tribunol by
filing an OA No. 377/2025 which was disposed by the Tribunal by order Joted 30.07.2025 permitting the

Applicant to file o detailed complaint along with all the supporting material to the Member

environmental norm and take appropriate remedial action within three months. The Applicant submits that
though the complaint dated 1.08.2025 (Annexure -A) in terms of the order of the Tribunal was made to the UP
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